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MeDaI.dare of L.P.G. Cylinders In Welt 
Be .... 1 

4704. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister or INDUS-
TRY be pleased to state the L.P.G. cylin-
der plants sanctioned for West Bengal 
durinl the last ten years as compared to 
such sanctions granted for other States 
during the corresponding period ? 

THE MINISTER OF STATE IN 
THB DEPARTMENT OF INDUSTRIAL 
DBVELOPMENT (SHRI M. ARUNA-
CHALAM) : No licence under the Indust-
ries (Development and Regulation) Act 
is required for the manufacture of L.P.G. 
cylinders. However, in the organised 
sctor durina the last 10 years, 27 units of 
West Bengal and 750 units of other 
States were registered with the Directo-
rate General of Technical Development 
for the manufacture of L.P.G. cylinders. 

Mbalng of Coal Deposits In GuJarat 

4705. SHRI MOHANBHAI PATEL.: 
Will the Minister of ENERGY be .pleased 
to state 

(a) whether any survey has been 
conducted in Oujarat to find out coal 
deposits; 

(b) if so, the details of s~rvey con-
ducted and when; 

(c) the findings thereof; and 

(d) the steps being taken or proposed 
to be taken for mining it ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) to (d). 
Oil and Natural Gas Commission whi'le 
drilling for oil in Gujarat discovered coal 
reserves estimated to the tune of 63 billion 
tonnes in Mehsana-Kalo1 area at depths 
varying from 700 .. 1700 metres. These deep 
coal seams are not capable of being mined 
by conventional nlining methods. 

·Clolure of Keacluadib Colliery of Dharat 
Cokma Coal Limited 

4706. SH,I BASUDEB ACHARIA : 
Will the Minister of BNERGY be pleaae4 

to state: 

(a) whether Kenduadih Colliery, 
lying closed in the area No. VII of Bbarat 
Coking Coal Limited has been restarted; 
if so, the date of restarting the mines, 
number of workers working in the mines 
and production of coat from it as .on 1 
January, 1986, facts in detail ; 

(b) whether the original name has 
been abolished and it bas been merged 
with Bhagabandh Colliery, if so, the rea· 
sons thereof ; 

(c) whether any worker bas been taken 
back after restarting of the mine; and 

(d) if so, the details thereof and if 
not, the reasons therefor ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. The 
18 seam of Kendwadih Incline mine in 
Area VII was restarted in July, 1975 and 
production commenced from Febuary, 
1981. At present, 259 persons are emp-
loyed with a daily production of about 
160 tonnes. 

(b) The original natne has not been 
abolished but the 18 seam of Kendwadih 
mine has been merged with Bhagaband 
Co)1iery for administrative and opera-
tional convenience. 

(c) and (d). As per available records, 
no worker was empJoyed in the 18 seam 
of Kendwadih mine at the time of nation-
alisation. The operation of this seam bad 
been discontinued by its owners sometime 
in 1966. Hence question of taking back 
any worker doe~ not arise. 

Enquiries by M.R.T.P. Commission 

4707. DR. G. VIJAYA RAMA RAO: 
Will the Minister of INDUSTRY be plea-
sed to state : 

(a) whether it is a fact that the 
monopolies and Restrictive Trade Prac-
tices Commission has stepped up its tempo 
of enquiries on the basis of unfair trade 
practices, specially misleading. erroneous 
advertisements, as reported jn 'Economic 

.: Tim'es' of 18 Fobuary, 1986 ; and 
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(b) whether MRTP Commission would 
in all fai.rnoss, widely inform the firmsl 
parties through press publici,ty of tbe new 
legislation on unfair trade practices on the 
lines of similar publicity by Income Tax 
and Cllstoms Authorities ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRJ M. ARUNA· 
CHALAM) : (a) Enquiries inttitutod by the 
M.R .. T.P. Comlnission durrna 1985 ba~e 
shown an appreciable increase over the 
enquiries instituted during 1984 in respect 
of unfair trade practices which also include 
misleading and erroneous advertisements. 

(b) MRTP Commission issues press 
reJeases in all important cases wben enqui-
ries are instituted and when final orders 
are passed. These presS releases create 
awareness among the people about the 
relevant provisions of the MRTP Act 
and powers of the Commission. 

Increase in Prices of Enzyme Products 

4708. SHRI SHANTI DHARIWAL: 
Will the Minister of INDUSTR V be 
plea sed to state: 

(a) whether the drug companies are 
increasing t,he prices of Enzyme products 
used for digestive purpose; 

(b) whether his Ministry is satisfied 
with the price increa')e ; 

(c) whether these medicines are un .. 
der price control; 

(d) if so. whether the manufacturers 
took permission of increase the prices; 
and 

(e) if not, wbether there is any pro-
posal to control the prices of these 
medicines? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETR.OCHEMICALS (SHRI R.K. JAI .. 
CHANDRA SINOH) : (a) to (c). Enzyme 
prQducts are price decontrolled under the 
Drup (Prices CODUoJ) Order, 1979. 
Manufacturers &1'0, therefo", f .. to '"* 

their prices' without an,. price approval of 
the GoYernment .. 

(d) Does not arise. 

(e) Bxi&ting Dnlg Policy includina 
proviaions relating to pricing are under 
review. 

Outcomelof Joint Bipartite COluUetl. 
Committee for Coal Indust ry 

4709. DR. B.L. SHAILESH: Will 
the Minister of ENERGY be please4 to 
state: 

(a) whether the Trade Union Leaders 
and Chief Executive of Coal India Limited 
(elL) companies met during the last month 
to discuss problems of production, produc-
tivity and costs in the industry and to 
come with remedial measures; 

(b) if so, the outcome of this exer-
cise by the Joint Bipartite Consultative 
Committee for Coal Industry (JBCe); 
and 

(c) the steps being taken for making 
coal industry professiona1Jy sound and 
financially strong? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) A meeting of 
the JBeeI was held on 7.3.186 to consi-
der, inter alia, problems of production, 
productivity and costs. 

(b) The deliberations Were useful 
and it was decided to hold follow-up meet-
ings of JDeeI regularly to consider matters 
connected with production, productivity 
and costs in the coal industry. 

(c) Improving the manalement· of 
coal companies with a view to achieving 
better production, productivity and 
financial results is a continuing exercise. 
Tho 'steps being taken in this direction 
include. investment in new mines, adop. 
tion'of better tecbno)oIY, fuller utUisatioD 
of mining capacity already created, more 
efficient ute and better maintenance of 
equipments, stricter control of inventory 
and economy in the use of stores, better 
u •• of manpow~r by controllina absen-
teei.m and enrorcio8 disQiplioe llnd idoQ-




